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LEGISLATIYE DEP .. \RT)IEXT. 

We, the nndersignt"d, :\Iemberg of the Seleet Committee to ,,·hich the Bill further to 
amend the In~ian Tariff Act. 1 ~9.J., for certain rllrrO~e;: "n'3!' referred, han considered the 
Bill and hal"e now the honour to submit this our R~port. 

2. The main object of the Bill is to enaLh .. the GoYCrn:nCllt of India to leT'y customs-
duties on any articles imported or exported, as the case may be, br land from or to any 
territory which is neith"r a foreign Europ~an settl~meut in India nor an Indian State . This 
power, which we agree that it is necessary for the Government to uan, does not exist under 
the Indian Tariff Act, lS94-, as it stands at present. 

At the &ame time, the power which the Local GOT"ernments of )Ia.dras and Bombay at 
present possess under sub-section (2) of ~tion :-l of the Act, to render liable to customs-
duty goods passing by liiDd into and out of particular Indian Stites bordering on those 
prol"inces is transferred to the Gonmment of India as a necessary result of the centraliza-
tion of customs administration. 

The Bill preserres to the Go,'emment of India the power which they ha.ve at present 
under the Act in re:.;ard to Indian States not co-termiuous with :\Iadras or Bombay. 

FinaIl», section 5, as it stands at present. im poses a. statutory obligation npon the GOT'-
ernment of India to le,'y lan·, customs,duties on goods pa.ssing by Ia.nd out of or into e\"ery 
European foreign settlement in India pronded that tht croods are chargeable trl sea. customs-
duty when passing into or out of British India by sea. In practice, the obligation is notca.rried 
ont in the ca~e of t hose foreign settlements which h~L\'e 110 tea board: The Bill, therefore, 
makes the imposition of land customs-duties in the ca~es of the~e settlements discretionary 
in:;tead of ohligatory. 

We appro"e of the ohjects of the Bill and of the manner in which it is proposed to effect 
them. \\ e lJave, therefore, made no amendDlents in the Bill~ and recommend that it be 
passed in the form in which it was introduced. 

s. The Bill was puLrshed in the Gazette of India, dated the 9th February, 1924. As we 
hal"e not altered it, re-publication is unnecessary. 

fie 2611 Fe&rnar~, 1924. 
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